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BEFORE THE HOI{'BLE NATIONAL T{ TRIBUNAL
AT PRINCIPAL BENCH. NEW DELHI

Original Application No. 227 of 2026

TN THE MATTER OF:

Ratnamani Dobhal

..,Applicant

Versus

Union Of India and Ors.

...Respondents

ENT NO. 5

Y SHOWETH:

Dixit S/o Shri Umesh Chandra Dixit, presently posted as District
Haridwar, Uttarakhand.

Deponent

I, the above-named deponent, do hereby solemnly affirm and state here as

under:

1. That the deponent is presently posted as District Magistrate,

Haridwar, Uttarakhand and as such he is fully conversant with the

facts of the case and competent to swear the present affidavit.
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2. That the present matter pertains to the allegations that the discharge

of untreated sewage into river Ganga at multiple locations in
Haridwar, Uttarakhand including Har-ki-Pauri, Bhimgoda and

Bhupatwala. In this regard it is to inform that there are 22 drains in
the Haridwat area all of them are fully tapped and connected to the

sewer network. The tappingaffangements for all 22 drains have been

designed based on Dry Weather Flow. Loknath drain receives

wastewater from areas of Bharat Mata temple, Dudhadhari chowk,

Rani Gali and Harishchandra ghat. The drain has been tapped into

sewer system by the Interception & Diversion system and is being

properly maintained and operated. It is also important to mention here

that the sewage collected through its tapping arrangement is conveyed

by gravity to the Bhimgoda sewage pumping station and from
pumping station, the sewage is pumped to the 68 MLD sewage

plant for treatment. The treated water is used for irrigation

meeting prescribed discharge standards and remaining treated

is discharged into river Ganga. It is also found that a significant

of solid waste was accumulated in it. Due to this

there is always a possibility of the mesh/screen

installed on the train becoming clogged, which could result an

untreated wastewater flowing in the river Ganga. To prevent this

cleaning personnel have been deployed in three shifts at the drain

tapping point to regularly remove the accumulated solid waste.

During the inspection it was observed that gravity-based overflow
alrangements have been provided an additional safeguard so that

polluted water from Loknath drain does not enter the river Ganga. At
the time of inspection, no polluted discharge from the Lokpal drain

into the river Ganga was observed.
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3. Thatthe committee inspectedthe Bhimgoda drain and foundthat solid

waste had accumulated in the drain. Such accumulation may clog the

protective mesh installed at the drain. To prevent this, the cleaning

staff have been deployed in two shifts at tapping point to remove the

solid bits regularly. During the inspection no untreated wastewater

was found being discharged into river Ganga. The department has

also made additional arrangement to prevent any overflow ensuring

that the polluted wastewater does not enter the river. It is also

important to mention here when the committee inspected main

drain/Pawan dham drain in the Bhupatwala area it is found that the

drain carries wastewater from nearby houses, restaurants and

commercial establishment. The wastewater is collected through a 350

mm diameter sewer line and conveyed to the Bhupatwala sewage

pumping station. It was also found that solid waste was found

accumulated in the drain and cleaning workers have been deployed in
shifts for its regular removal. The cleaning personnel regularly

the accumulated solid waste from the drain so that untreated

does not get discharged into the river Ganga. The committee

inspected the main drain and found small quantity of solid waste

Although such waste may potentially clog the protective screen/mesh

installed on the drain, no discharge of polluted wastewater into the

river was observed at any location during the inspection.

4. That the applicant has also alleged that Sewage treatment plants are

not performing as per prescribed norms and it was also alleged that

untreated sewage is being discharged directly into river Ganga by

bypassing or illegally diverting it from the STPs. When the committee

inspected all the STPs, it was found that all the STPs were operational

and functioning. The committee inspected inlet and outlet sewage
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flow, power supply, performance of mechanical equipment, SCADA
(Supervisory Control And Data Acquisition) records. During

inspection and inquiry all the above parameters were found to be

satisfactory. The operation and maintenance records ofthe STPs were

also verified. During the inspection, no evidence was found that
untreated sewage was being bypassed from the STPs and

discharged into the river Ganga or any other water body. During

inquiry it was informed that quality of the treated effluent from the

STPs is regularly monitored by the third-party laboratories also. The

Regional Officer, Uttarakhand Pollution Control Board, Roorkee,

informed the committee that samples of the outlet water of every STP

are collected every month for monitoring. According to the analysis

reports, the quality of the treated effluent has been found to be within
the prescribed standards. In case of STPs outlet parameters such as

D, COD, TSS etc. are flound to be non-compliant, a show cause

is issued to the concemed operating agency. If a satisfactory

is not received penalties are imposed in accordance with
Clause of the Agreement.

as per the Joint Committee Report, it is also important to inform
about the photographs showing pollution at the specific location i.e

Loknath drain. The Loknath drain at Bhupatwala has been fully
tapped by Uttarakhand Jal Sansthan. Officials of Uttarakhand Jal

Sansthan informed the committee that a hotel which is under

construction near Bhupatwala has been discharging groundwater

collected in its basement into the Loknath drain, as a result the drain

appears to be overflowing. The Uttarakhand Jal Sansthan has

repeatedly issued written and verbal directions to the representative

of the hotel, instructing them not to discharge the accumulated
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basement water into the Loknath drain. The Assistant Engineer

informed the committee that the hotel owner has agarn started

discharging basement water into the drain and the Executive

Engineer, Investigation Branch (Ganga) Uttarakhand Jal Sansthan,

Haridwar had requested Regional Officer, Uttarakhand Pollution

Control Board Roorkee to initiate necessary action against the hotel

owner under the provisions of Water (Prevention and Control

Pollution) Act. The committee after ensuring of the above facts check

found that the earlier overflow at the Loknath drain had occurred

because groundwater accumulated in the basement of a nearby hotel

under construction was being pumped into the drain through 7
dewatering pumps. The developer of the under-construction hotel,

M/s Avadh Buildtech Pvt. Limited discharged the basement

groundwater into nearby drain through pumps. Consequently, the

Uttarakhand Pollution Control Board Dehradun on 10 July 2026

initiated action against IWs Avadh Buildtech Pvt. Limited under

of Water (Prevention and Control Pollution) Act, 1974 and

Show Cause notice has also been issued to the developer of the

under-construction hotel which also proposes the imposition of
environmental compensation.

The Executive Engineer, Maintenance Branch (Ganga),

Uttarakhand Jal Sansthan, Haridwar has constituted a Flying Squad

for continuous monitoring of the Loknath drain. The Flying Squad

conducted site inspections and in its report the squad specifically
recorded that the groundwater accumulated in the basement of the

under-construction hotel was continuously being pumped out and

discharged into the Loknath drain. It also recorlmended that the legal
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action be initiated against the hotel owner. On the recommendations

provided by Flying Squad the office of the Executive Engineer,

Uttarakhand Jal Sansthan, Haridwar issued a Recovery Notice for

Rs. 81,57,7041- and it was also stated in the Notice that if the above

said amount is not deposited within 14 days from the date of the

receipt of the notice, the matter will be forwarded to the District

Administration for recovery ofthe amount as per of land revenue. The

Joint Committee Report 15.07 .2026 constituted by the District
Magistrate, Haridwar, Uttarakhand has been annexed herewith as

ANNEXURE R-l at to

PARWAISE REPLY

6. That the contents of Para No.l and 2 of the Original Application are

matter of facts and do not require any reply.

7. That the contents of Para No. 3 of the present original application are

the matter of facts and do not require any reply.

the content of the Para No. 4 is amatter of fact and does not need

reply.

the contents of Para No. 5 (a), (b), (c) and (d) of this

application are matter of record and admitted to the extent that

they are matter of record and anything contrary is hereby denied.

10.That in reply of Para No. 5 (e), (0, (g), (h), (i), (i), (k), (l), (m), (n),

(o), (p), (q), (.), (s), (t), (.r), (r), (*), (*) and (y) of this Original
Application, it is respectfully submitted that the Interception and

Diversion (I&D) of drains are designed only for "Dry Weather Flow"
and in case ofrain, the I&D would not be able to control the discharge.

Further, in case of additional discharge or any accidental discharge in
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to drain, there is possibility of overflow of drain. As stated in the Joint

report, the occupier of under construction hotel have discharged the

ground water generated from the construction of basement into upper

catchment of the Loknath Nala, which generally made the situations

of overflow of Loknath drain. The concerned department have

undertaken necessary preventive measures to restrict the overflow of
drains into river Ganga and also issued necessary instructions to the

occupier of under construction hotel. Routine cleaning of drains and

channel diverted to the Sewage Pumping Station (SPS) is also

undertaken by the concerned department. Copies of communication

made by Uttarakhand Jal Sansthan, Haridwar in this regard are

already annexed with the Joint lnspection repoft.

1l.That in reply of Para No. 5 (z), (aa), (bb) and (cc) of this Original

Application, it is pertinent to state that the Committee deputed by the

State Mission for Clean Ganga (SMCG) made certain observations

regarding operation and maintenance of sewage pumping stations,

oz

*- however, the concerned agency has undertaken preventives measures

order to stop the overflowing of Loknath drain into river Ganga.

in reply of Para No. 5 (dd), (ee), (ff) (gg), (hh), (ii) and (ij) of
Original Application, it is respectfully submitted that 5 Sewage

Treatment Plants (STPs) are in the Haridwar town for treatment of
sewage and wastewater of drains. The cumulative treatment capacity

of STPs is 145 MLD. The perfornance monitoring of STPs is being

done by the Uttarakhand Pollution Control Board on monthly basis

and analysis data is being shared with the operating agencies. STPs

are generally complying with respect to outlet quality prescribed by

the Hon'ble Tribunal. Tabulated chafi of STPs performance is

annexed with the Joint Report.
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l3.That further, the STPs relate to the Online Continuous Effluent
Monitoring System (OCEMS) and real time data is being transmitted

to the Central Pollution Control Board's servers. Additionally, the

operating agencies have also undertaken performance assessment of
STPs through the third-party laboratories. Analysis reports

undertaken through third party laboratories are being annexed with
the Joint report.

L4.That in reply of Para No. 5 (kk), (ll), (mm) (nn) and (oo) of this

Original Application, it is further reiterated that overflow of Loknath

drain was due to discharge of ground water generated from the

construction of basement in under construction hotel in the upper

catchment of the Loknath Nala. The concerned agencies have

undertaken preventives measures to stop the overflow situations of
Loknath nala. Therefore, it was not the matter of operational

negligence.

15.That in reply of Para No. 5 (pp), (qq), (rr) (ss), (tt), (uu), (r,,), (ww),
(xx), (yy), (zz) and (aaa) of this Original Application, it further

iterated that the drains which have been intercepted & diverted to
treatment plants are designed for treatment of "Dry Weather

and in case of any copious accidental discharge, may leads to

situations of overflow. The concerned department have

undertaken preventive measures to stop overflowing situations of
Loknath drain which was mainly causing due to disposal of
groundwater generated from the basement of under construction

hotel. Necessary directions were also issued by the concerned

authority to the occupier of the under-construction hotel. It is

pertinent to mention that the in view of discharge of underground
water (muddy water) into the upper catchrnent of Loknath nala, the

V

8176



Uttarakhand Pollution Control Board has also issued the show cause

notice for taking punitive action which includes impositions of
environmental compensation under section 33(A) of the Water

(Prevention and Control of Pollution) Act. 1974 to the project

Proponent i.e. M/s Avadh Buildtech Pvt. Ltd. On 10.07.2026. Copy

of show cause notice is already annexed with Joint Report.

GROUNDWISE REPLY:

16.That the contents of Ground A are wrong and hence denied. The

discharge was due to dewatering the basement of an under-

construction hotel and water of which was being discharged in

Loknath drain. To stop the discharging of water from the basement of
under construction hotel the show cause notice was also issued to the

owner of the under-construction hotel and a recovery notice in form

of penalty was also issued to him along with the other directions by

the Executive Engineer of Jal Sansthan department, Haridwar.

That the contents of Ground B are wrong and hence denied. In fact

real time data about the Sewage Treatment Plants is shared with
Central Pollution Control Board. When the committee inspected

sewage treatment plants it was found that all plants were

Sr operational and effective as per the set parameters

18. That the contents of Ground C are admitted to the extent under the

article 51 (G) of the Constitution of India and rest are denied.

lg.That the contents of Ground D is admitted to the extent of article 21

but since there was no untreated water which was discharged into the

river Ganga so allegations of the pollution at different places are not

substantiated and hence denied.
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2\.Thatthe contents in Ground E are wrong and hence denied. In fact As

per the report received from the pollution Control Board on inspection

found that the construction of the hotel was in progress. Muddy water

was found to be accumulating in the basement during construction

activities. For its disposal, the project proponent had installed a

temporary pumping affangement comprising a pump and pipeline for

discharging the muddy water into nearby drains. Therefore, a show

cause notice was issued to IrzVs Avadh Buildtech Pvt. Ltd. asking them

as to why not the unit be closed under the provisions of the Acts and

concerned authorities be directed to discontinue the power and water

supply. A Show Cause notice as to why environmental compensation

of Rs. 96001- per day in compliance of the order of the Hon'ble NGT
in the matter of O.A No. 593 of 2017 and subsequent decision and

procedure adopted by the State Board in its 23rd board meeting, be

not imposed against the unit till compliance. The environmental laws

are fully implemented and any act of polluting not only the river
Ganga but other bodies is punishable as per the laws are taken strictly

the violators including the imposition of hear,y penalties.

the contents in Ground F are wrong and hence denied. The

involve in implementing environmental laws have not

any effluent discharge into the river Ganga. If any untreated

is done into the river Ganga the department takes serious

note of it and act legally against such violators.

22.That the contents in Ground G is wrong and hence denied the

committee did not find any discharge of untreated effluent into the

river Ganga so the allegation of mishandling hazardous substance like
sewage sludge is wrong and is not found true.
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23.That the contents in Ground H are concemed to the Respondent No.

6 i.e Municipal Corporation and the reply of Respondent No. 6 may

be considered.

24.That the contents in Ground I are wrong and hence denied the

respondent whenever receives any cornplaint regarding such matters

take immediate and effective action against the violators and hold

them accountable.

25.That the contents in Ground J are wrong and hence denied. There are

proper drainage systetns,, and effluents are discharge only after proper

treatment.

26.That the contents of Ground K are the n-ratter of record and do not

require any reply.

27.That ground L is wrong and hence denied.

8.That the contents of the Affidavit have been Prepared under the

instructions of the deponent and the same are true and correct and

material has been concealed therefi'om.

the deponent undertakes to comply with any further directions

that this Hon'ble Tribunal may pass in the present matter.

V
DEPONE}{T

VERIFICATTOI{

Verified at Haridwar,IJttarakhand onrg i of July" 2026 that the contents of
the above affidavit are true and correct to the best of my knowledge and

belief, no parl of it is false and nothing material has been concealed

therefrom.
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